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PART I
LEGISLATIVE DEPARIMENT
Notificalivn
The 18thApni, 2003

No. Leg. 13/20803.—The following Act of the Legislawmre of the State of
Haryana received the assent of the Governor of Haryana on the 7th April, 2003, and
is hereby published for general infoimation --—
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. ' Haryzna Act No. 12 of 2003
3 THE REVENUE RECOVERY (HIARYANA AMENDMET) ACT, 2003
' Ax
¥ ACT
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- Surther to amend the Revenue Recovery Act, 1890, in
its application 1o the State of Haryana.

BE i1 enacted by the Legislature of the State of Haryana in the Fifty-fourth
Year of the Republic of India as follows: —

I. This Act may be called the Revenue Recovery (Haryana Amendment ) Shon ke,
Act, 2003

2. For Section 5 of the Revenue Recovery Act, 1390, the following seclions  Substitsiion of

shall be substituted, namely - — sccclia? \ 3 | o?
entral Act 1 o

“$. Recovery by Collectors of sums recoverable s arrears of revenwe  189C-
on the certificates of public officers and local = thositics —

{1} Where any sum is recoverable as an arrcar of Jand revenue by

- any public officer other than a Collectar or by any local authority, such
¥ officer or authority miay send to the Collector of the district in which the
. office of that officer or authority is sifuate or of any other Jistrict in the

g Staie of Haryana where the defaulter is or has property, 2 certificate in
o such form as may be preseribed by ruies made i this behalf.

{2} Save as otherwise provided in this Act, th> certificate shall be
conclusive of matters thercin stated.
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b (3) The Collector shall, on receipt ol the cortificate under sub-section
% (1), proceed to recover the amount stated ther:in as if the sum were
i - payable to himself.

I .

¥ (4) The provisions of section 4 shall have effect in relation to such
I o= - . - . -
; certificate as it were o certificate sent under sub-section (1) of section 3.
3
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5-A. Certificates in respect of sums recoverable as arrcars of revenue
by either public officers, or local authoritics from defauiters being or
having properly outside the Slzic of Raryana.—Where any sum is
recoverablie 28 an arrear of land revenuc by any public officer other than
a Collector or by any local authority, and the defaulicr is or has property

e M S T A e

. E in a district outside the State of Harvana, the Coll :ctor of the district in
; which the office of that officer or anthority is sinw: s may, on the request
i S of the officer or authority, send a certificate of the amount to be recovered,
: i to the Collector of the district where the defanlter is or has property
‘f_ S under the foregoing provisions of this Act, as if the sum were payable to
- hiniself.”, _
R.S. MADAN
Secretary to Government Haryana,
3 Legislative Department,
:
4 35872—LR-—ILGP., Chd.
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